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•Applicant. 

Versus 

	

Union of India & Ors 	 'spondents. 

For the ?-'piicant(/5. ,Q A 

1¼-IJ1'.1\1. CJP-6J 

Forthe espondents. 
 

• ICL 

	

IE.S. ! 	 .J)_R.J)_LR  

/ 	 5.1.2001 ,Present : Hon'ble Mr. Justice D.N. 
JL2! 	.94/~. •L 	 t 	 Chowdhury, Vice-Chairman. 

	

6A 	 Heard Mr.M. Chanda, learned 

'counsel for the applicant and also 

,Mr.B.S. Basumatary, learned Addi. 
'C.G.S.C. for the respondents. 

Z?. 13, 	2?' 	 Issue notice to the respondents 

'to show cause as to why the contempt 
proceeding shall not be initiated 

	

na eZ,3I 	I a gaip.M-t .#r alleged contemner. 

	

FiT &v11#t1e4n1mbA odd Ito 	List on 6.2.01 for sh4wcuse 

9o1q 	7'5oits1&tn.L 01 and further oders. 

• 	,,• 	fl 	0 IBfl 	n 	bseLiaeit 	5fl 	 I 	 Vice-Chairman 

0 	 b. es sq 	. i. C't 
4 .. 	 seievbs tiøse SUBf1 Ian dFi1 

t'B ¶'QQF.t.8 

er±iqqs 
1ee bna 	 Ait seice Report. List on 

• 

- - . 	 • 'i n ZtomozqMember 	 Vice-Chairman 

	

- 	 'nsr 
I 
 Up"Imtr  

List on 8.3.01 to enable the 
-. 	 -FiT respondents to obtain instructions. 

Mbr 	/ 	Vice-Chajan 

L) JA//J- yICll - •.1it 	
-'S. 

61. 



(3) 
( 	 C.P.43 of 2000 
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• 8.3.01 	Repty to the application has been 
filed. List on 10.4.01 for orders. 

• 	Mnber 	 Vice-.Chairman 

in 

10.4.2001 	 On the prayer oi Mr J.L. Sarkar, 

	

7) . 	 learned counsel tor the petitioner, the case is 

adjourned till 2.5.01 Lor orders. 
c7Lc 

,ç 	tc 
Vice-L,hairman 

Am 4 
. 	 •.. 	
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2.5.01' 	 List on 18.5.2001. 

• 	
" 	Member 	 - 	 Vice-Chairman 

trd 
• 	 18165,31 	It is an application under s9Cin 17 

of the Administrative Tribunal Aot/1985 

for initiation of coatempt prccedLng agai-

nst the alleged contaarar of anArdr dated 

1343.000 passed in0A.?2 of 998.,the 

Tribunal 	 ___ 

Orders-dated 28,?. 997 and X6.12.1997 in 

a ppli cant t s A CR for the y1 r 1996-91 a.&e 
- - 
	 - 	 •-• 	

5 

 

.......... 	T11e Respondents were 

• directed to hold revie'ScreenLng Committee/ 

OPt to consider the aplicant's case for 
• 	 promotion from the d/e date and confer all 

consequential bsnhf'1t'ts. It is now been 

atatedthat 0ftic,/rdar No.21 of 2001 date 

19*2iø2001 was ie6ed in compliance of the 

• 	Tribunal!s 0rde$ 

Coneider,Øg the facts and circumotanc 

it appears to/us that the Respondents No.2 
• 	- • • 	••_ 	 -• 	ha,eamfl.n4 tailed tocarr out thadire-  

fr• 	'i' 	• "_' 	ctignsuVdto. 	codt. - 
QL 

se eIeant 

16,( 4A!\ '4 	No.2, Aiqrding1f, we drop the contempt 	o- 
L 	 ) 

L _ 	 • 	 Contd, 

	

r 	 - 	 C' CcjI 



C.P.43 of 2000 

tes of the Registry 	j. Date 	 Order afth Tdbüni 

/ZI 

f -LLf /z 

f - 

It is an application under Section 

17 of the Administrative Tribunals Act, 

1985 for initiation of comtempt proceeding 

against the alleged contemner of an Order 
Oated 130.2000 pas8ad in 0.A.72 of 1998. 

The Tribuial by its above order quashed the 

adveree entries dated 28.7.1997 and 16.12, 

1997 in the applicant's ACR for the year 

199697. The Respondents were directed to 

hold review Screening Committee/OPC to 

consider thetiapplicant'e case for promatioi 

from the due data and confer all Conse-

quential benifite. It is now been stated 

that Office Order No.21 of 2001 dated 

19-22001 was issued in compliance of the 
Tribunal's Order. 

Considering the facts and circumsta-
nces it appears to us that the Respondent 
No.2 has seemingly failed to carry out the 

direction issued by the Tribunal, in the 
right perspective, The action of the Res-

pondents No.2 at beat may be 4etraasient 
that did not behave of a public officer, 

but the same cannot be held to be an act 

of wilful defiance of the order calling 

for the exercise of the Contempt jurie 

diction. Accordingly, we drop the contempt 

proceeding. It would be open for the 

applicant to assail the legitimacy of the 
Order in a separate proceeding. 

1 8,5.01 

ember 
	

Vice-Chairman 
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Notes of the Registry 	Date( 	Order of the Tribu naUj '4 


